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MR. CHAIRl4AN: Thf:I qt.lestion is: 

"That the Bill be passed. I, 
) 

The motion w~ adopted. 

MR" .OHAIRMAN: Now we shall 
take up PJ:ivate Members' Business. 
Shri M. M. A. Khan. 

·COKMrrl'EE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

SECOND REl'ORT 

SRRI M. 1\1. A. KHAN (Etah): I 
beg to move: 

"That this HOUSe do agree with 
the: Second Report of the Committee 
on Private Members' Bills and Re-
solutions presented to the HOUse on 
the 18th .Tune 1980." • 
MR. CHAIRMAN: The question is: 

"That this House do agree with 
the Second Report of the Committee 
on Private Members' Bills and Re-
solu.tions presented to the House 
on the 18th June, 1980." 

The motion was adopted. 

15.29 hrs. 

RESOLUTION RE. CENTRE-STATE 
RELATIONSHIP-Contd. 

MR CHALRMAN' The House will 
now take up further discussion of the 
following Resolution moved by Sbri-
mati Suseela Gopalan on 1st February, 
1980:-

"This House is of the opmion that 
.a reappraisal of the existing Cen-
tre-State re'lations with a view to 
give more financial powers and 
greater autonomy for the States in 
consonance with the true cGncept of 
tedelralism is necessary and in this 
context calls upon the Central Gov-
renment to immediately convene a 
Confe1"lellce of Chief Ministetrs al-
ong Wi1h repX188Enta~ives Of rec:;ogni-
sed political parties." 

SHRI C", T.. DH,ANDAPANI (Polla-
chi): This question bas of coun. 
its own meaning and I want to explain 
the object of this resolution arul one 
would need. mor. time for this. 

15.30 hra. 

[MR. DEpUTy-SPEAKER in the ChairJ 

'Dhe hon. Mo~ of the Bill has 
taken some pains to bring out the idea 
of federalism to the notice of the 
entire nation. I congratulate her. But 
at the same time I have my own 
SUsplClon. The communist parties, 
left and right, haVe raised the hoguey 
'Of state autonomy but they were those 
who opposed the very same idea on 
previous occasions. That IS why I 
have my SUspiclons. In recent tunes, 
the Governments of Kerala and the 
Government of West Bengal are try-
ing to focus attention, not on alloca-
tion of funds Or sharing of powers 
between the Oantre and the states but 
they are bent on attacking the Central 
Government. 

DMK is the only party which mitiat. 
ed this 'Idea long ago. That ,vas 
the maIn reason wthy OUf leader 
Doctor Kalaignar had inItiated the 
move by appointing the Rajamannar 
Committee consisting ot economists 
and others hi6th in judiciary. Dr. 
Rajamannar was the 'Chairman ot the 
Committee; Dr. A. Lakshmanaswami 
Mudabar and JustiCe Chandra Reddi 
were members of that Committee. 
Thta object of the Committee was to 
enquire into Centre-State relations, to 
examine the existing provisions of the 
Constitution, to suggest measures for 
augmenting the resOUrces of the state 
for sracuring the utmost autonomy of 
th~ state in executive l~slative and 
j d(licial branches "wlthou t prej uclice 
to the int~ity of the cotmtry as a 
whole". That Commi'tee gave, r(' .. 
port in 1.71. That report was con-
sidered. by a committee set U!l by the 
DMK PAri;y itse1f Ud. then the report 
w'_ brougbt before the State 1~8is)..a .. 
tive as'~blY; ,'f_9.e,. ,stA~ g9Ve~ment 
pub~sh~1 a Wl{tte'" paper asldng fb~ the 

1 I' 
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approval ,of ,the Kq\18e., At \hat time 
the oppoSition was the AlADMIC and 
that party apPOSed the idea of more 
po .... rs to the &ta_ on the' ground that 
It was not good for the integrity of 1ihe 
country. The allied parties, the com-
munist parties, also opposed the move 
of the Government in the ASSeMbly. 
They said because D.M.K. brought 
that Resolution in the Assembly, they 
opposed it. The then Chief Minister 
of Kerala Mr. Acbuta Menon himself 
was casting aspersions On our Resolu-
tion. At the same time D.M.K, did 
not want to do anything against the 
Central Government. But our object 
was as Anna wrote, when he was the 
Chid' Minister an article in English 
'Hom-a Rule' in'1969. He used to write 
letters, articles in the form of letters 
calling his party cadres. 

"Dear Brother, 

Never have I been made after 
power. NOr am I happy of being 
Chief Minister of our state under 
a Constitution w~ich is ~lk. l?'8per 
ftederal but in actual pracbce tends 
to get'~ore and more centralised. 
On that account I do ~ declare 
that it is my intention to irritate 
the Centre Or pick up quarrels with 
Delhi. That helps none. True, a 
sense of determination at the appro-
priate stage is all important. But 
this should be preceded by educat-
ing the public on federalism itself. 
In fact, dear Brother, I am quite 
confident of vOUr active co-opera-
tion and intimate participation". 

This he wrote in 1969 itself. The real 
thing as is need'ed to be discussed is 
the Ctcntre-State relationship. 

MR. DEPUTY-SPEAKER: You have 
to conclude within two three minutes. 

SHRI c::. 1.~. DHANDAPANI: It is a 
wide suoject. How can I .... 

MR. DEPUTY-SPEAKER: Already 
one Member has spoken from your 
party. I 

SHRI C. T. DHANDAP.ANI: The 
federal concept is not only the sharin,. 
of power or not only the financial 
lanoeations between the Centre eel 
the State, but it is something more. 

I should. quote Dr. K.. C. Wheare. 
He stated while writing 'Modern Con.-
stitution' particularly about a country 
where there are people of difterent 
language8, d.i1fel"ent cullt~ cW!'e-
rent civilisations and di1ferent reli-
gions. 

"It these communities difter in race 
and religion safeguards may be , 
needed to guarantee to them a free 
exercise of these national charac-
teristics. Even when commUllities do 
not differ in IGnguage, race or re-
ligion, thery may still be unwilling 
to unite unless they are guaranteed 
a measure Qf independence inside 
the Union." 

According to him a safeguard is 
nece'Ssary for all the communities in 
minority or majority. That is why a 
Federal Constitution. will help the 
communities where people seek peo-
tection from the Centre or thel State. 
I do not wfant to go deep in the 
matter of federalism because my 
other friends have spoken much about 
this. As far as this country is con-
cerned, federal polity is inevitable. 
Even our Government has accepted 
because now we have Q unitary form 
of Government. In princiPle it has 
been accepted even in maoy cases. 
Our hone Member Shri Sanjay Gandhi 
himself has stated at various forums, 
the policy ot the Government and the 
Congress Party is to have a strong 
Centre and strong States. The D.M.K. 
Party alSo thinks on the same lines. 
The Centre should be strong. At the 
same time the State Government 
should be strong-in the manner that 
their financial position should be 
strong. They should have strong ad-
ministrative power. At the same time 
they must haVe a strong say about 
their grievances in the Central' Gov-
entm.ent. 'l'Il.at is why I say this fede-
ral set up is not an easy thing. r know 
it is a diftlcuIt thing. I know 
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the functioning of a federal 
government is diftlcult. There are 
many countries in the world which 
advocate fed~ralisln like Australia, 
Switzerland, USA, etc., but they differ 
from one another. As far as India 
is concerned, we llJlve to find some 
'\vay sUItable to our political system. 
Therefore, I would appeal ~o L}~ Gov-
ernment to come forward with a pro-
posal or have sonle dialogue or 
appoint a commission to go into the 
matbars of Centre-State relationship. 

Many problems have not been solv-
ed. For example, only day before 
yesterday a discussion took place here 
on the inter-state water disputes. 
Tamil Nadu lacks water fOr Irrigation. 
At the same tilne, some other States 
have more water for irrIgation. But 
we are not able to get that water. The 
sImple rea50n is ti1at the. CE::~1tl al Gov-
ernment do not interfere in 1his 
matter to settle the Issues of Inter_ 
State water disputes. Article 262 has 
not at all been Invoked In many 
cases. That IS why the Administra-
tive Reforms Commissh~n constituted 
a study group which concluded that 
th'~re were 3 alternatives: 

(i) a prOVision for the settlement 
of disputes by the Supreme Court 
in the same manner as the provision 
fOr the settlement of other disputes, 
according to article 131; 

(ii) the transfer of rights 1n 

rivers (wihether intra-State or inter-
State) to the Centre and making 
irrigation and hydro-electric power 
central subjects; or 

(ili) .ahering broadly to the ex-
isting constitutional pos1tion but 
tightening the existing legal pre>-
visions and administrative arl ange-
ments. 

These are the recommendations 
given by the ARC. I want to place 
the matter before the House and re-
quest that theSe things should be 
taken into account. This is an impor-
tant question for all the States. This 
system of appointing commissions 
exists in all the countries like USA7 

Australia or West Germany, to solve 
such problems. Take boundary dis-
pUbes between states. Under Article 
3, the Central Government has got 
sweeping powers to alter or extend 
the boundarIes of any states. In 
other countries, if any such proposal 
conlCS froln the Cerltral Goverp.'ll~l'1., It 
'" III be first put before the public and 
a referendum takes place. After that, 
the matter of alteration or eAtension 
of b(oWldar~ is taken up by the 
Central Government. This IS what 
happens in countries lik~ Switzerland 
or Australia 'rherefore this should , 
be considered by the Government. 

Then, take th'a appointment of Gov-
ernors. The Central Government ap-
points Governors fOr five years and 
they continue during the pleasure of 
the Government. But t}rey cannot 
remove the Governors. Many Gover-
jtlors during the Emergency period 
were acting against the wishe~ vf the 
Central Government. For ~xample, 
in Tamil Nadu the Gcvemor was 
acting against the wishes of the 
Central Government. He was not at 
all actIng according to the programnle 
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or the~. 1ft1at i. why, 
there was ill-feeling and frritati\')n 
against t,be Central Government for 
the last five months. But the Central 
Government cannot do anything. Once 
lte is appointed, he cannot be removed. 
Ybu can merely transfer him trom one 
state to another. This type of lacunae 
and bottlenecks still exist in the Con-
stitution. A committee shouiu be 
appointed either in consultation with 
the Chief Ministers or the Prime 
Minister herself can do it in consulta-
tion with the constitutional experts, 
find ways to remove this kind of 
lacun~ in the Constitution so that 
it can bring a new hope to the people 
in future. 

With these words, I conclude my 
speech. 

MR. DEPUTY-SPEAKER: There 
are so many Members from the Con-
gress (I) who want to speak On this 
Resolution. But there is no time. 12 
Members have already spoken. There-
fore, the Minister will intervene and 
the Mover will reply. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKA-
TASUBBAIAH) : Mr. Depu~l.) -~pea

ker, Sir, the resolution that has been 
brought fOrward by Smt. Sushila 
Gopalan is being debated upon from 
the previous session. I feel that the Re-
solution has come at a proper time 
when this· coyntry is faced with 
several ehallen.. both outside and 
inside. The situation in the North-
eastern region gives Us a challen,e 

and makes Us alive to the problem 
that faces this country with regard to 
~~in.g the sovereignty and in ... 
tegrlty ot the country. 'Fissiparous 
tendencies like secession have raised 
their ugly heads. Posters have ap-
peared that the North-eastern region 
should secede from our country. In 
the context of these things, I teel very 
genuinely and also very honestly that 
the time bas come when we have to 
make up our mind with regard to the 
Centre-State relationship and to what 
extent the State,3 and the Centl r. can 
work together to Preserv~ the integrity 
and sovereignty of this country. Smt. 
,Gopalan has; ~ai$ed two important 
points. One is with regard to greater 
autonomy fOr the state in consonance 
with the concept Of federalism and 
th,~ Centre-state relationship that 
exists today. What is meant by the 
concept of federalism? Is it on the 
basis of federalism adopted by the 
American Constitution or any other 
federalism? The hon. Member did not 
specify here what type of federalism 
she asked for. Sir, when this Consti-
tution was framed, this matter was 
very exhaustively gone into. 'rhere, 
the framers of the Constitution, 
especially Dr. Ambedkar, posed ~:fore 
the Constituent Assembly two options. 
He said that he com!)ared the federa-
lism that exists in America and the 
Constitution we would llke to frame, 
as Mr. Dhandapani bas said, "to suit 
the genius and the conditions of our 
country'. 

Dr. Ambedkar said: 
''The Presidential system or 

America is. based upon the Repara-
tion of the Executive and the' 
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JAgislature. So that the President 
and his Secretaries cannot be m.em-
bers of the Congress. The Draft 
Constitution does not recognise this 
doctrine. 'l1le )4;inisters under the 
Indian Union are Miambers of Par-
liament. Only Members of Parlia-
ment can become Ministers. Minis-
ters have the same right as other 
Members ot Parliament, namely, 
that they can sit in Parliament, 
take part in debates and vote in its 
proceedings" . 

He further said: 

"Both systems of Government are 
of course democratIc and the choice 
between the two is not very easy. 
A democratic executive must satisfy 
two conditions: ( 1) It must be a 
stable executive. (2) It must be a 
responsible executive. Unfortu-
natelY'. it has not been possible so 
far to devise a system which can 
ensure both in equal degree. You 
can have a system which can give 
you mOre stability, but less respon-
sibility or you can haVe a system 
which gives you more responsibility 
but less stability" 

Again he compared thus: 

"Under th(' non-ntTl 'an'(. f't'\T~'" 
system such aq the one that exists 
in U.S A the assessment of the re-
sponsibility of the executive is per-
iodic. It takes place once in two 
Years. It is done by the Electorate. 
In England, whtare the parliamen-
tary system prevails, "-because we 
ha ve almost adopted the English 
type of parliamentary democracy--

u ••.• the assessment of re~ponsi
bility of the Executive is both daily 
and periodic. The daily assessment is 
done by Members of Parliament 
through questions, Resolutions. No-
confidence motions, Adjournment 
motions and debates on Addresses. 
Periodic assessment is done by the 
Electorate at the time of eleICtion 
which may take place every 5 
years or earlier. The daily assess .. 
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ment of responaibWty w4ie.1l ;... !'not 
avallable under the American sys-
tem. is, it is felt, far' more effective 
than the periodic assessment and 
far more necessary in a country l.ikle 
India." 

That is why we have dediberat&ly 
opted fOr a J$ystem that gives more 
flexibility and also mOre answerability 
to the Parliament as well as to the 
people. Here~ this dialogue bas been 
going Oil far many years. At the in-
tellectual level and at the level of 
politicians this dialogue was going 
on-to what exteat more autonomy is 
to be given? 'Autonomy' means it has 
a sort of an independent character 
to glve the fullest autonomy to the 
Sta~ or IS it only the allocalon of 
financial resources betwe'en the State 
!l11d the Central Government·~ 

This dIalogue has been going on. 
Several memoranda were sent or re-
solutions passed. from. time to time. As 
my friend Shri Dhaodapani just now 
said, this was initiated by the DMK 
Government who appointed the 
Rajamanne-r Committee and came for-
ward with certain resolutions. Even 
as late as 1978-79 when the Janata 
Party was in power, it was felt that 
the present system W'QS working 
effectively and need not be crang'2d 
The CPM and CPI were sut)porters 
of the Janata Party th~n. The 
present s~stem has str0d the 
test of time. The Constitution gives 
the necec;c;ary po,vers to b~th the 
Centre and the States. The feeling ot 
the Members here also is common in 
011(' respect that ille Central Govern-
ment as a180 the State Governments 
must be strong each in the sphe'l"e 
allotted to it by the Constitution. 

The danand for greater autonomy 
arOSe In 1967 when in some states 
political parties with di1ferrent ideo-
logies came to power. They started 
demanding more autoltOmy and more 
financial powers to the States. In. tbose 
days the DMK Oovenunetlt might 
have felt genuinely that their inter-
ests were not well safeguarded, but 
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I feel that after experience Shri 
Karunanidhi may be feeling the 
other way now. It holds good of the 
other noo-Congress Governlllents of 
Kerala, Tripura and West Bengal also. 

MR. DEPUTY -SPEAKER: Did 
Karunanidhi communicate to you his 
latE:'st views? 

SHRI P. VENKATASUBBAIAH: 
"May" I said. He can communicate 
only through you. 

It may be a strange coincidence that 
these three State Governments belong 
to diffeTent political parties. 

16 hrs. 

The figures show that at no time 
the autonomy of the states was in ... 
terfered with. T~y have got their 
respectivE: areas of operation, the 
State List, the Central List and the 
Concurren t List. Shri Dhandapani, 
while pleading for more autooomy to 
the States, said that the Governors, 
onC£:i appointed, cannot be removed; 
they can only be tranSferred and, 
therefore, the Centre must have more 
powers to dismiss them. He aIs\".) said 
about the inter-State water dispute. 

These are the factors to be borne 
in mi.nd. In a country like ours 
which is multi-lingual, mufti-racial, 
multi-cultural there are several pro-
blems. Also, 'a pernicious theory of 
the "Sons of the Soil" has been 
raised. If you go to the farthest ex-
tent or giving the maximum autono-
my to the Stat~, I do not know 
when we will be heading for a frag-
mentation. "Autonomy" is bein~ 

understood or misunderstood in the 
senSe of sovereign indePendent re-
publics. 

• 
• 

SHRI K. A. RAJAN (Trichur): No; 
that is not so. 
A9 L.S.-I!. 

SHRI P. VENKATASUBBA.IAlI: 
The agitatiOn is ,oing on •.•• 

AN HON. MEMBER: We have 
nothing to do with the agitation. 

SHRI p. VENKATASUBBAIAH: 
But hOW can yoU prevent such agita .. 
tions? This is a country where we 
have fought fOr prelServation of the 
integrity and sovereignty of the 
country, whether It 1& Assam e,r Ke-
I'ala Or Kashmir. The -country is one 
and indivisible. We haVe to fight for 
the intE:lgrity of this country. So, we 
should not give room fOr any fissi-
parous tendencies by using the slogan 
of "More Autonomy". "More Auto-
nomy" is not being understood in the 
proper senSe of the! term. This is not 
an appropriate time at all to voice 
SUCh feelings. 

Even with regard to allocation of 
finances from the Centre to States, I 
can quote figures for the information 
of the House. In the year 1951-52 to 
1955-56, the transfer based on the 
recommendation of the Finance Com-
missiOn was Rs. 447 crores and the 
total allocation that has been made to 
the States including Financ(;:l Commis-
sion grant loan assistance, discretio-
narY amount, amounted to Rs. 1431 
crores. Now, according to the recom-
mendation of the Seventh Finance 
Commission the funds to bel allocat-
ed to vari~us States have gone up 
from. Rs. 1431 crores to Rs. 25,282 
crores. 

SHRI CHITTA BASU: What is the 
total revenue earned from the State'S' 

SHRI p. VENKATASUBBAIAH: 
The total transfer to all States re-
commended by the Seventh Finance-
Commission would be 55 per cent or-
the total divisible tax receipt of the 
Central Government and 26 per cent 
of the total revenue receipt of the Cen-
tral Government. Even in the matter 
of income-tax receipts, it has gone up 
from 80 to 85 per cent; in the cas~ of 
Uni'On excise duty, it has gone up 
frOm 20 to 40 per cent. So IUbstan-, 
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tial ftna.eial -alloeatiODS lire bein, 
made to the State Gove'mments to 
p»Ov.ide them with the Meel88ry 
wherewithal to ran the states aecord-
ing to the provisions of the Constitu-
tion. 
So. in the matter of providing lnore 
autonomy. and the suggestion of the 
Bon. Member who lnO"Ved the RtesOlu-
tion to convene a conference of the 
Chief Ministers along with the repre-
asent,atives ot recognised political parti-
es--that is the operative portion of the 
Resolution-there have been constant 
consultations in several forums bet-
ween the Central Government and the 
state Governments. There are the 
Nationa.l Development Council. the 
Chief Minister's Conference and now 
the National Integration Council also. 
So thtare are several forunls where 
there has been a continuous dialogue 
between the state Governments and the 
Central Government to evolve a policy 
of mutual adjustment and also to Stae 
that no friction is ca used between the 
States and the Centre, and, in their 
respective areas, no infringement is 
done. The ct~tral Government respects 
the autonomy of the States and, in so 
far as the provisions of the constitution 
'regarding the powers enjoyed by the 
State are concerned, there has been 
no occasion to feel that the present 
autonomy that has been rcnJoyed by 
the State Governments has, at any 
time, been jeopardised or has been 
infringed upon by the Central ~ov
ernment. The Constitution prOVIdes 
ample scope for safeguarding the in-
texests of the various state Govern-
ments as well as the Centre. 

So in the present context of things, 
Gov~nment feels that the present 
ConSlti~tiona1 provisions are strong 
enoun,gh. They have stood the test of 
timra. and there is nO need to have an-
otJ;\er meeting of the Chief Ministers 
and represen.t.tives of political parties 
to go into this matter. 

I congratulate the Hon. Member that 
she was able to highlight thta problem 
before this country in this Parliament 
which reflects the opinion of the peo-
ple. She has d.one her duty well by 
her constituency, by her state and by 

PuUa1bellt and she was able to create 
a sort .. enthusl'" and provoke 
Members to participate very eORStruct-
tively and usefully in the delibera-
tions. 

So, I w(Juld onoe again request tbe 
lion. Member to withdraw her ~sol
ution and help the Central Government 
and the States to have a cordial re-
lationship, to work for the weUare of 
the ~ommon man. With the.s..a words 1 
would again request the Hoo. Mem-
ber to withdraw her Resolution. 

MR. DEPUTY SPEAKER: Bmt. 
Suseela Gopalan will now reply. 

SHRIMATI SUSF. - A GOPALAN 
(Alleppy): Mr. Deputy Speaker, Sir, 
I am happy that lnany of the Members 
in the House have whole-heartedlY 
supported the Resolution and suggest-
ed that the Central Government may 
have an .early meeting of the Chief 
Mjnisters. I accept the fact that though 
Our Constitution is federal in princi-
ple, it is essentially unitary in charac-
ter. It is an accepted fact, that whether 
it is federal or unitary depends upon 
the sw~et will of the Centre. Dr. Am-
bedkar had himself said that whenever 
the Central Government want, it vvill 
be ted'cral; if they want it to be other-
wise, it will be unitary. 

Regarding the concept 0;)1 a strong 
Centre, I think, many hon. l\IIembers 
and the Government has a certain rnis-
conception about it. The hon. Minister 
referred to the reeent happenings in 
the north-east~rn border states. The 
recent happenings in the country act-
ually warrant a serious and thorough 
discussion on this subject. Why &re 
these happenings there? Tbtc Minister 
also refeJTed to the question of sons of 
'Soil. That question has also come up. 
Why are these fissiparous ten~el'lcies 

coming up? You will haV\al ~o go into 
it in detall and study the problem. In 
all the states people are feeling that 
they are being n~glected. No~, only in 
the northern states, but ev_en in Kerala 
and other States, the feel~g is there 
that they are baing neglected. What 
about U. P. and Bihar? They l1ave the 
same feeling. Bihar is giving onough 



e_se at)": bu,t ~ is \h.ir posit.. 
ion' t'ReY "Fe alao baek .... rd. TJaat 
means, )1(m cpaot Jlftllll tkings lwoperly 
from Ute CeIlt!'e. 'YOU have to 4ea.-
~a1iie powers ~ and see that they 
~themsel'Y" manage the things in the 
States. 

When Mr. Mohanty was speaking, he 
was saylnJ that, aiter the r",rbtlon 
.of India, the Constituent AssemblY 
thought that there should be a strong 
Cel1tre; he also says that, as a result 
of that enough safeguards ar.,;! there in 
the IC'onstit\ltion against. weakening 
of India. I would like to ask my 
colleague whf>ther he holds the same 
view even after the happenings in 
Assam and in other border States. For 
the last 33 years, this trial of concen-
trating more and more powers at the 
Centre has been there. But \vhat has 
b....~n the result of that? Cou~d you 
preserve the unity of India? All sorts 
of fisr.;iparous tendencies are d~velop
ing in our country. Even the voice of 
secession is being raised fr')nl the: 
eastern parts. Will the ruling Party 
learn ~onlp lessons from thiF';> You 
actually deviate fronl thp concept of 
the Congress which vi~ualised::l f'2dral 
governmpnt with the miTtimum, e::;sen-
tial subjects vdth the CentrIc and 
maximum subjects with the states. I 
would like to ask the rulin~ Party 
whether they sli:l hold the views of 
Mahatma Gandhi. What is the con-
cept of Gram Swaraj? Decentra1isa~ 

tion of power '\vas th'2 message con-
~~tained in Gram Swaraj .... 

AN lION. MElVIBER: Which 
Gandhi? 

SHRIMATI SUSEELA GOPALAN: 
I am spe1\ki~g about Mahatma Gandhi, 
not about Sanjav Gandhi. I know, 
he is opposed tc" giving more powers 
to the states; he wants to concentrate 
more and more powers at the Centre; 
)'lla has hbnself. said that, if the Centre 
.,intervenes in Statk then the weaker 
sections can be prq~,ctei;l; while 
Speakini on my Resolution he has 
said that if the Centna taltes more 

poWers, then the weaker sections can 
be proteetedJ .For 1».. lasi 10 maDY 
mQnths, YQU bad contt"ol in the 
States. What 11appeneci? Could yOU 
save *_ weaker sections? Day in and 
day out, attl\cks were beirig made 
against the weaker sections. What 
was it due to? I have no time; that 
,is why, I am not going to deal \vlth jt 
in detail. It was due t() your n('lt t~kin~ 
ample lneasures to pro1:Pact the weaker 
sections. I can quote the instance of 
Kerala where land legislations and 
other prot~ctive measures are rnade 
for tp.J~ weaker sections, for the agri-
cultural workers and peasant~. '1 ~",ere 
they are not beaten up. There they 
are not attacked. So, that is a lesson 
A,You haVe to learn. Taking power 
into the hands at the Centre is not a 
.solution for this. You have to give 
States more powers because in a 
country like India with different 
nationalities and cultural group3, it ht 
,impossible to di.rect all the affairs 
(from one Centre. For th~ last 33 
years you have tried and the result 
you have seen. TO-day in various 
parts of the country a strong feeling 
of neglect is deve:oping. So, you helVe 
to give more DowerS, mOre financial 
,1 eQOUTC'es and also administrative 
powers to the states. Even now the 
'Centre i.:.:; not ptt.~pared to ~it with he 
IState Governn1t~l1ts and talk with 
them and discu,\_s with them to solve 
their problems. 

1 can cite the example of KeraIa. 
Recently the coco produc'crs are 
facing a'n acute problem of selling 
their l..OCO produce. They h3ve a!>peal-
ed to the Central Government not to 
import and not to give up the import 
duty. But what hav,c you done? You 
have taken a decision to import coco. 
To saVe whom? Only the Cadl,lury 
Company. Thousands of peasants in 
Kerala are angry at this attitude of 
the Centre. Can't you sit with he 
state Government and discuss with 
them and try? I k,now it is because 
}Of CadbufY COlllPany The coco re-
qU,_il;'elX;lents. cf the r.ol.1ntry is o,nlY 
200D tonnea whereas Kerala ant! 
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Karnatakas t()gether produce more 
1han 3000 tonnes. Still yOU are im-
porting coco. Same is t'J.'ha case with 
regard to rubber. If you do like this, 
w hat wIll be tht~ feeling of th~ ~e·(lple 
in the states? 

You are not prepared even to dis-
CUSs with th.~m the 1981 Plan pro-
gramme. You do not invite the Chief 
Ministers for discussion ill the National 
Development Council. It all depends 
On your 3weetwill. The Minister was 
telling the N ational Dev'~lopment 
Council is thf-re, the National Integra-
tion Council is there. But wI:l they 
mc(?t? Even recently when we lJrO-
testt~, when the Kerala Chief Minis-
ter prote~ted and said that the Pl3n 
programme of 80-81 should be dis-
cussed, you did not ~all them. You 
did not consult them. You are claim· 
ing that you are going to COll ,nit for 
this Sixth Five Year Plan but this is 
~ part of the Sixth .i-Jlan. 'rhey have 
many things to tell you. SJ:t is 
essential that you consult thf" St:1tes. 
But '2Yerything dep2nds upon ~our 
s\veetwiil and there i:; no statutI)!) pro-
vision to force yo'..! to do all these 
thjngs. So, there Inl)st be S011":-~ vl'ovi-
sion, some constItutional prcvi::lOn to 
'to sit with the Stat~ Government and 
force the Central Government 
discU3S thlngs. That is nol t~ '~~e 
at present. Th::t.t IS why Wi' are 
:a~king that a reappraisal Cl tl,e 
State-Centre relations is 4.1tit'~ 

necessary. If that is not dOtne, I warn 
you, the ruling Party, that if they fail 
to read the wrjting on the wall, more 
things are going to happen in this 
country. Now. only the north-c3stern 
State3 say that thr~y "N:lnt separation. 
1f that is not done, even other States 
will follow suit. That is the feeling 
in every state. In a vast country 
like ours, you cannot direct things 
:from the Centre. So, wht~ther it is 
written in the Constitution or not-
we have changed the Constitution 44 
times, that n1eans in the constitution 
when it was framed, everything was 
not there and as you gain -experience, 
you change the Constitution. So, Sir. 
this is the need of the hour. If you 
are not prepared to do that, even the 

State Governments which are llQW 
'run by thta ruling party, the Congress 
(I), will themselves turn against you 
and that day is not very far because 
I tell you their OWn difficulties' are 
there. The States are finding it very 
difficult to manage. So you have to 
thav,~ a reappraisal and change it. I 
request the government even at this 
late ~tage call a Ineeting and <10 that. 
This is a simple thing-calling a meet-
ing of Chief Ministers and political 
parties and having a discus:3ion as to 
whetr41~r there 1S any change needed. 
If they all feel that no change js 
needed, then you can convince them 
and take measures to help them. 

That is our pxperi'2nce sO far. So, 
I appeal to the Government to accept 
the proposal to call the Conference of 
the Chief Ministers and all the poli-
tical parties and discuss the san1t~ with 
them. This is the proper time because 
fissiparous tendencies are developing 
throughout tbe country. We want a 
Strong Centre, Centre can have im-
portant portfolios like Foreign Affairs, 
Defence and Communications and 
such other things kept with the Centre 
but, the other things should be given 
to the states. Tb~ Centre should give 
the powers to the states so that States 
can pass on to the District Councils 
land the Panchayats. Then only the 
aspirations of the people can be ful-
filled. 

So, I appeal onc\~ again to the hon. 
Mlni<;ter to accept this Rsolution and 
t:)ke steps t.o convene the Conference. 

MR. DEPUTY-SPEAKER: 
pressing your Resolution? 

SHRIMATI SUSEELA GOP ALAN: 
I am pressing my Resolution. Let the 
Minister say something. 

SHRI p. VENKATASUBBAIAH: 
She has made excellent points. And 
Government has stated its pasition. 
So, I would request her to withdraw 
her Resolution .. 

MR DEPUTY -SPEAKER: Now 
that the Minister has made a second 
appeal to you, are yOU withdrawing 
your Resolution? 
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SHRI ANANDA GOPAL MUKHO. 
PADHYAY (Asansol): She has made 
a very good spaech. Let her noW' with-
draw the Resolution. 

SHRI XAVIER ARAKAL (Ernn-
kulam) : Ccnsidering the se:ond Re-
t solution of Shri Kodiyan, I request 
the h011. Member to withdraw her 
Resolution. 

MR DEPUTY SPEAKER: She is 
pressi~g her Resolution. BeforeA put-
ting that to the vote let me dispose 
of the amendment. Shri A. N eelalo .. 
hi,thadasan is not present. I shall not 
his amendment to the vote of the 
Hou&a. 

SHRI p. VENKATASUBBEIAH: We 
are not accepting the amendtnent and 
we are opposing the Resolution. 

SHRI SATYASADAN CHAKRA-
BORTY (Calcutta South): l\1:r. 
Deputy-Speaker, Sir, the amendment 
moved is for as trong Centre which 
the ruling party does not want to 
accept. They are indicating thereby 
that they do not want to have a strong 
Centre. Thereforea, let them accept 
the Resolution of the hone Member. 

MR. DEPUTY-SPEAKER. I shall 
put Anlendment No. 1 moved by Shri 
A. Neelalohithadasan to tThc vote of 
the House. 
Amendl1teut No. 1 was put and 

negatived. 

MR. DEpUTY-SPEAKER: Now, I 
shall put the main Resolution to the 
vote of the House: 

The question is: 
"This House is of th'a opinion that 

a reappraisal of the existing Centre-
State relations with a view to give 
more financial powers and greater 
autonomy for the states in conso-
nance with the true concept of 
federalism is necessary and in this 
context call, upon the Central Gov-
ernment to immediately convene a 
Conference of Chief Ministers along 
with representatives of recognised 
political parties'). 

The motion was negatived. 

18.5 hrs. 

RESOLUTION RE: CENTRAL LEGI-
SLATION }t'OR AGRICULTURAL 

WORKERs 

SHRI P. K. KODIYAN (Adoor):: 
Mr. Deputy Speaker: Sir, I beg, to 
move: 

"Thjs House calls upon the Gov-
ernment to take early steps to enact 
Central legislation to protect the 
int'2rests of the vast millions of 
agriculural workers of our country 
who are s'..lbjected to ruthless forces 
of exploitation as wage earners in 
agriculture and who remain by and 
large unprotected by the existing 
labour laws." 

Mr. Deputy Speaker, Sir, I am glad 
that I have got an opportunity to rai~e 
the problems and difficulties in this 
august House of the vast million., oC 
agricultural 'Norkers of our country 
who continue to be most oppressed, 
most neglected and at the same time 
the most 'exploited section anlul~g the 
'working people of OUr country. 

Sir, the number of agricultural 
workers is not small. They perhaps 
constitute the largest saction of 
workers in India. According to the 
1971 census, the total number of agri-
cultural workers was 47.48 million and 
now that nunlber must have exceeded 
even the 50 million mark. According 
to the 1971 census, they constitute 
more than 1/4th of the total work 
force in India and they also constitute 
about ll3rd of the total work force in 
the country side. They supply about 
42 per cent of the physical la1)our re-
quired in Indian agriculture. Such a 
vast numbar of workers \vho have 
been playing' a very vital role in the 
agrarian econom:y of our country have 
all along been neglected and ignored, 
though since independence there ha9" 
been considerable progress in ('ur agri-
culture. The' production of foodgrains. 
is more than doubled. The production 
ot other agricultural croPs also bas 
substantially increased. The income-
from agriculture also has substantiall)~ 


